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MSA/ORDER

PER DUVVURU RL REDDY, JUDICIAL MEMBER:

This appeal filed by the assessee is directed against the order of the
Id. Commissioner of Income Tax (Appeals)-13, Chennai dated 28.02.2019
relevant to the assessment year 2014-15. Besides raising various grounds
in the grounds of appeal, the Id. Counsel for the assessee has mainly

challenged the ex-parte order without adjudicating the issues on merits.

2. Brief facts of the case are that the assessee filed its return of income

for the assessment year 2014-15 on 18.11.2014 admitting total income of .
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8,51,560/-. The return was processed under section 143(1) of the Income
Tax Act, 1961 [Act’ in short]. Subsequently, the case was selected for
scrutiny. Against service of statutory notices, the assessee filed the details
called for. After verification of details filed by the assessee and considering
the submissions, the Assessing Officer completed the assessment under
section 143(3) of the Act and determined the income of the assessee at .
1,37,53,735/- after making addition of %.1,29,02,172/- being income from

capital gains.

3. The assessee carried the matter in appeal before Id. CIT(A). Despite
various opportunities given, it appears that the assessee has neither put
appearance nor filed any written submission in presenting her case.
Accordingly, the Id. CIT(A) dismissed the appeal of the assessee. On being

aggrieved, the assessee is in appeal before the Tribunal.

4. We have heard both the sides, perused the materials available on
record and gone through the orders of authorities below. Against the
disallowance of exemption claimed under section 2(14)(iii) /10(37) of the Act,
the assessee has preferred further appeal before the appellate authority.
Despite various opportunities given, it appears that the assessee has neither
put appearance nor filed any written submission in presenting her case. We
also find that the Id. CIT(A) has simply confirmed the assessment order

without giving any findings on merits. Under these circumstances, we direct
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the Id. CIT(A) to adjudicate the issue on merits in accordance with law by

giving one more opportunity of being heard to the assessee to present her

case.
5. In the result, the appeal filed by the assessee is allowed for statistical
purposes.

Order pronounced on the 19t July, 2019 at Chennai.
Sd/- Sd/-
(S. JAYARAMAN) (DUVVURU RL REDDY)
ACCOUNTANT MEMBER JUDICIAL MEMBER

Chennai, Dated, the 19.07.2019
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